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\ BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL (WZ) PUNE

Original Application No.112/2023 -

MR. MAHESH SHANKARLAL SHANKARPELLI
AND ANR. - e Applicants

VS,

CHIEF OFFICER, SILLOD MUNICIPAL COUNCIL

AND ORS. R Respondenfs

ADDITIONAL AFFIDAVIT ON BEHALF OF THE
APPLICANTS

I, Mr. Mahesh ?:'Shankarlal Shankarpelli Age: 53 years,
: Océupation: Social Servric;e, R/at Galli No.1, Ma Durga Niwas,
near Vitthal Rukmai Temple, Shastri Colony, Sillod,

Aurangabad-431112 do hereb}; state on solemn affirmation that:-

1) I am the Applicant no.1 in the pI‘eSGI.lt. Application ﬂled

before this Hon’ble National Green Tribunal (WZ), Pune.

2) I have fully -acquainted with the facts and circumstanceé of

the present Application and I am competent to swear herein.
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3) 1 say that tﬁe reply filed by the Respondent no.1 to 4 and 9 |

are not true and correct and denied by the Applicants. The )

| ﬁpﬁlicants had made several Complaints to the Respondent
no.2 té 4 and even Respondent no.9 on which no against was
taken by any of the authority. The Head Clerk of the Mining
Depé.rtment in the office of Respondent no.2, aloﬁg with
'Respondent 10.9 and the Deputy Colleétor, Aurangabad had
written various letter on the complaint made by various
person including the Applicants ré_garding the illegal mining
“to the Réspondent. no.3 and called for the report on the said

complaint but till date no report is given by the Resp(.)nderit. .

' no.3 which are anne:_(ed herewith as annexure ‘A-2’ to ‘A-7°

from 23/06/2023 to 11/09/2023. The said fact of seeking the
report from the Respond.ent no.3 by office of Respondent |
no.2 énd even by the Requndent no.9 ;'ctmply makes clear that
there was illegal mining in the said river bed of River Purna.
The Applicénts had received the cépy of the said
commﬁnication through R.T.I. and the copy of the covéring

~ letter is annexed herewith and rharked as annexure ‘A-1°,



4)

I say that I had made an application under the R.T.I. for |

seeking the information regarding the compliance of the

~ terms and conditions imposed by the Respondent no.2 while

5)

6)

zﬂ'léfting the said area for sand mining, CCTV footage,
Vehicles GPS tracking record amgl ¢-TP report and various
other information from the Public Information officer in the
ofﬁce_ of Respondent no. 4 on 01/09/2023. The copy of the
Application under the R.T.L dated 01/09/2023 is annexed
herewith as annexure *A-8 and reply dated 01/02/2024 under

the R.T.I. by the office Respohdent no.4 is annexed as

annexure ‘A-9°,

I say that I have received various document of the letter and
complaint made by the Respondent no.1 through R.T.L. but
only the document which are relevant for the purpose of the

issue in hand are annexed herewith. say that the Applicants

~ seeks liberty to file the rest of the document received as and

when if required or directed by the Hon’ble Tribunal.

I say that I have annexed the Order dated 20/03/2023 by the

Respondent no.1 directing the clerk in the office of the
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8)

Respondent no.1 to take possession of the site of land mining

and to follow the terms and conditions mentioned in the letter

of the Respondent no.2 dated 27/04/2023. The said Order of

/__ - . . N .
the Respondent no.1 is annexed and marked as annexure ‘A-

10°.

I say that in the letter dated 17/05/2023 addressed by the
Respondent no.4 to the Respondent no.l directing him to
submit report of sand mining and also install the CCTV

camera at the site of the sand mining and to submit the report

- to that effect but till date 'neithér any report nor the CCTV

footage of any sort has been produced or given by the

. Respondent no.1 to any of the concerned authority, The
-Applicants in the R.T.L had also sought the CCTV footage of

‘the site but the same is not provided'thus it creaies doubt -

upon the sand mining done at the site by the Respondent

" no.1. The letter dated 17/05/2023 is annexed herewith and

marked as annexure ‘A~11°,

I say that further in the letters dated 25/05/2023 and

30/05/2023 addressed by the Respondent no.l to the
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" Purna. The said letters ar¢ anhexed herewith and marked as.

Respondent no.4 had complained of the illégal sand mining at

the site and to take actions on the said illegal mining still the

Respondent no.1 to 4 and even Respondent no.9 are denying

e fact of the illegal sand mining at the site i.e. the bed of

river Purna. Further in the letter dated 30/05/2023 the
Respondent no.1 is complainiﬁg of the illegal sand mining on

a large scale. This fact of the complaint by the Respondent

no.l is concealed by the Respondent'n'o.l to 4 from this

Hon’ble Tribunal. The sétid dated 25/05/2023 and 30/05/2023

addressed by the Réspondent no.1 to the Respohdent‘ no.4 is

- annexed herewith. and marked as annexure ‘A-12° and ‘A-

13’

I say that the even the Respondent no.3 vide letter dated

26/06/2023 addressed to Respondent no.4 and also by letter

dated 23/06/2023 addressed by Deputy: Commissioner
(Revenue), Joint Commissioner Office, Aurangabad to
. .. Respondent no.2 directin"g'theflf ébﬁdﬁét:ehquiry based on the

. néwspaper report regarding the 'illegal sand mining at river

. -'ariﬁéxu_re ‘A-14° and ‘A-15°. The other communication

977
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received through R.T.I. are annexed as annexure ‘A-16" and |

‘A-17.

10) I.,r:'”s;a)}-that documents annexed with the present affidavit are

neceséary for deciding the Original Application.

WHEREAS STATED IN THE AFFIDAVIT IS TRUE AND
CORRECT TO BEST OF MY KNOWLEDGE AND BELIEF
AND INFORMATION THEREFORE 1 HAVE PUT MY
SIGNATURE HEREIN ON ‘_mH? DAY OF

SEPTEMBER 2024.

| ~l7j@ <~ DEPONENT

A R-D - Bafhe Mr. Mahesh Shankarlal Shankarpelli

AT SERIAL MO.: 261 /2024

DATED: 10 SEP 2024 NOTAKY. GOVY. OFINDIA
ot - PUNE

 NOTED & REG!STR:/p

Area Dist, Py,
harar;k,ira.
d.No. 4349

Reg




flapexvre "’ o9

¥ =BT

Rlﬁl-; Y&?\TJ&QN
:?fiﬂﬂ?rcf?s’ﬁ:‘-’l(RPD) : 13, R0Y/BHISN/BI-
foremitarsTt iy, s Gy,
faefie - 34 WL 3073,
3. 1 g1t e, el iae e @ Riedls
51, SAG HHHAR,
\Saey  rw st o s g Pt e

e o~ oo wigdar SRBR o6l oy o) 3073,
TlLe ) s

S B Wetin SR SRR omER omu WRd RN e Reden sEsR @
SIIEThd Hoe el TigdE ura U SR ed e 9o qRiard 3 Sg.

Jad i YT e AT ST SRyeary S Siftefta S aur fee @l siftwrd, Rreeierd




Touneletion ot Pnresture “ny ™ 980

Right to
Information . |
RPD la.No. 2023/Kaima A/KaVi-
Collector's Office, Chhatrapati Sambhajinagar,
Dated :- 25 September 2023
To,

Mr. Mahesh Shankarlal Shankarpelli,
Res. Maa Durga Niwas, Shastri Colony Sillod
Tal. Sillod Dist. Chhatrapati Sambhajinagar

Subject: Access to Information under Central Right to Information
2005 :
Reference: Your Right to Information Application 05.09.2023

In pursuance of your request for obtaining information regarding the above
mentioned right to information application, five copies of the information of
proceedings taken through this office are being provided to you free of cost.

If you are affected by the said information Public Appellate Officer and
District Mining Officer, Collector Office Aurangabad can be appealed.

Public Information Officer and,
Senior Clerk {Sub-Minerals},
Collector's Office Aurangabad.

ﬁaﬂi

;PDJ. Wfﬁcaﬁk
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Collector's Office, Aurangabad
{Mining Department)
Central Administrative Building, Fazalpura, Aurangabad

Tel: 0240-2334501 (205) E-Mail: dmo2016.aurangabad@gmail.com
fmmediate |
Ja.No. 2023/Mashaka-2/Gau.Kha/Kavi-376 Date :- 23/06/2023.
To,

Sub Divisional Officer Sillod
Tal. Sillod, Dist. Aurangabad.

Subject :- Minor Minerals (Aurangabad)

To City Council Sillod Chief Officer Syed Rafiq Kankar dated 27.4.2023
for 5830 Brass Sand Belt at Mauje Kotnandra Taluka Siliod in the illegal
contract given by the Hon. Collector, more than 1 lakh brass of sand
has been mined in gross violation of all terms and conditions and due
to financial collusion in the related case and the support of the
responsible officers of the revenue administration has been obtained,
an inquiry is proposed in the case and legal action is taken against all
the responsible people and the sand contract given immediately.
Regarding cancellation and confiscation of all sand deposits.

Reference :- Hon. Deputy Commissioner (Revenue), Divisional Commissioner’s
Office Aurangabad's letter Ja.No. 2023/
Mashaka/Gaukh/Aurangabad/A-Ni/P.No. 01/Kavi, dated 23.06.2023.

In the above mentioned case Mr. Sanjay Manikrao Nikam and others Res.
Kotnandra Tal. Sillod Dist. Aurangabad has been informed through a reference
letter that the complaint application has been received and the complainant has
been instructed to conduct a thorough in\)estigation and take appropriate action
and submit a report in accordance with the points mentioned in the complaint.

Aefff



A photocopy of the reference complaint application is sent along with it
and in this case the applicant should immediately submit to this office a self-
explanatory report of the action taken in accordance with the points mentioned
in the complaint after thorough investigation and appropriate action.

With : As above.

(Dinkar Raut}) ' (Kishor Ghodke) (Janardhan Vidhate)
Senior Clerk District Mining Officer Resident Deputy Collector
Copy:-

1.Submitted for information to the Hon. Deputy Commissioner {Revenue}, Office
of the Divisional Commissioner, Aurangabad.

Tp

MULM
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Collector's Office, Aurangabad
(Mining Department)
Central Administrative Building, Fazalpura, Aurangabad

Tel: 0240-2334501 (205) E-Mail: dmo2016.aurangabad@gmail.com
Immediate

Ja.No. 2023/Mashaka-2/Gau.Kha/Kavi-377 Date :- 26/06/2023.
To,

Sub Divisional Officer Sillod
Tal. Sillod, Dist. Aurangabad.

Subject :- Mauje Kotnandra Tal. Complaint received regarding extraction of
sand in excess of sanctioned stock from sand belt at Sillod.

Reference:- Hon. Deputy Commissioner (Revenue), Divisional
Commissioner's Office Aurangabad's letter Ja.No. 2023/
Mashaka/Gaukh/Aurangabad/A-Ni/M.No. 01/Kavi, dated
23.06.2023. |

2. News published in various newspapers dated 19.6.2023, dated
25.06.2023.

According to the request of the Chief Municipal Council, Sillod, Mauje
Kotnandra Tal. Sillod for various development works in Sillod city. Sand Belt at
Sillod has been reserved. Shri. Sanjay Manikrao Nikam and others Res. Kotnandra
Tal. Sillod Dist. Aurangabad a complaint has been filed with the Divisional
Commissioner's Office and the Divisional Commissioner's Office has informed
about the matter and submitting the repdrt.

Also Mauje Kotnandra Tal. Sillod it has been reported in the current paper
that approximately 1 lakh brass sand has been mined from the sand belt at Sillod
over the sanctioned sand reserve of 5830 brass sand.

A Ao W“““”‘
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The complaint received under Reference No. 01 and the shadowed copy of
the newspaper clipping are sent along with it and your investigation report should
be sent to this office immediately after making a thorough inquiry into the
matter.

With: As per above.

(Dinkar Raut) (Kishor Ghodke) (Janardhan Vidhate}
Senior Clerk - District Mining Officer Resident Deputy Collector

o
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Collector's Office, Aurangabad
(Mining Department) |
Central Administrative Building, Fazalpura, Aurangabad

Tel: 0240-2334501 (205) E-Mail: dm02016.aurangébad@gmail.com
Immediate

Ja.No. 2023/Mashaka-2/Gau.Kha/Kavi-469 Date :- 21/07/2023.
To,

Sub Divisional Officer Sillod
Tal. Sillod, Dist. Aurangabad.

Subject :- Mauje Kotnandra Tal. Sillod Complaint received regarding

extraction of sand in excess of sanctioned stock from sand belt at
Silled.

Reference:-1. This office's letter Ja.No. 2023/Mashaka-2/Gau.K/Kavi- Dated
21.07.2023.

2. Hon. Deputy Commissioner {(Revenue), Divisional
Commissioner's Office Aurangabad's letter Ja.No. 2023/
Mashaka/Gaukh/Aurangabad/A-Ni/P.No. 01/Qadi, dated
23.06.2023. -

3. News published in various newspapers dated 19.06.2023,
dated 25.06.2023,

4. Your office letter dt. 10.07.2023 (Received on e-mail dated
19.07.2023)

According to the request of the Chief Municipal Council, Sillod regarding
the above reference No. 01, Mauje Kotnandra Tal. Sillod Sand Belt at Sillod has
been reserved. Shri. Sanjay Manikrao Nikam and others Res. Kotnandra Tal. Sillod
Dist. Aurangabad you were informed that a complaint has been lodged with the
Hon. Divisional Commissioner's office and that the matter will be investigated and
a report submitted. But your report is still pending in the case.

o

Moo Aoy ﬂpﬂj‘ ot
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In cases as the report has to be submitted to the Hon. Divisional
Commissioner's Office Aurangabad, the issue wise report should be submitted

immediately as per the complaint.

{(Dinkar Raut) | (Kishor Ghodke) (Janardhan Vidhate)
Senior Clerk District Mining Officer Resident Deputy Collector
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Collector’s Office, Aurangabad
(Mining Department)
Central Administrative Building, Fazalpura, Aurangabad

Tel: 0240-2334501 (205) E-Mail: dmo2016.aurangabad@gmail.com
Immediate

Ja.No. 2023/Mashaka-2/Gau.Kha/Kavi-468 Date :- 02/08/2023.
To, ‘

Sub Divisional Officer Sillod
Tal. Sillod, Dist. Aurangabad.
Subject :- Mauje Kotnandra Tal. Sillod Regarding sand mining and
transportation at Sillod. |
Ref :- 1. This office's letter Ja.No. 2023/Mashaka-2/Gau.Kh./Kavi- Dated
21.07.2023.
2. Hon. come Mr. Ambadas Danve, Leader of Opposition,
Legislative Council, State of Maharashtra, letter dt. 28.06.2023
(Received on 17.07.2023)

Regarding the above reference No. 01 letter Ex. MLA Mr. Ambadas Danve,
Leader of Opposition, Legislative Council, Maharashtra State Reference No. 02
through the fatter Sillod in Purna River at Kotnandra in Chhatrapati Sambhajinagar
Group No. 137 140 141 142, 243 for 5830 Brass government sand belt in the
name of Collector Sillod Municipal Council Chief Officer, it was mentioned in the
letter that more than 2 lakh brass of sand was illegally extracted without
following the rules regarding sand extraction and transportation.

In accordance with the letter received, you were informed to make a
detailed inquiry and submit an immediate report to this office. But your report is
still pending in the case. Your report should be submitted immediately as the said
information is to be submitted in accordance with the Legislature Act.

(Dinkar Raut) (Kishor Ghodke) (Janardhan Vidhate)
Senior Clerk District Mining Officer Resident Deputy Collector
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Collector's Office, Aurangabad
(Mining Department)
Central Administrative Building, Fazalpura, Aurangabad

Tel: 0240-2334501 (205) E-Mail: dmo2016.aurangabad @gmail.com
Immediate

Ja.No. 2023/Mashaka-2/Gau.Kha/Kavi-425 Date :- 22/08/2023.
To,

Sub Divisional Officer Sillod
Tal. Sillod, Dist. Aurangabad.

Subject :- Mauje Kotnandra Tal. Sillod Complaint received regarding extraction
of sand in excess amount of sanctioned stock from sand belt at

Sillod.
Reference:-1. This office's reminder No.2023/Mashaka-2/Gou. Kh./Kavi-469,
dt. 1.07.2023.
2. This office's letter Ja.No. 2023/Mashaka-2/G.Kh./Kavi- Dated
21.07.2023.

3. Hon. Deputy Commissioner (Revenue), Divisional Commissioner's
Office Aurangabad's letter “Ja.No. 2023/
Mashaka/Gaukh/Aurangabad/A-Ni/P.No. 01/Kavi, dated
23.06.2023.

4. News published in various newspapers dated 19.6.2023, dated
25.06.2023.

5. Your office letter dt. 10.07.2023 (Received on e-mail dated
19.07.2023)

According to the request of the Chief Municipal Council, Sillod regarding the
above, Mauje Kotnandra Tal. Sillod for various development works in Sillod town.
Sand Belt at Sillod has been reserved. Shri. Sanjay Manikrao Nikam and others
Res. Kotnandra Tal. Sillod Dist. Aurangabad a complaint has been lodged with the
office of the Hon. Divisional Commissioner and you have been informed through

A’
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the reference letter No. 01 regarding the inquiry and submission of the report in
the matter. But your report is still pending in the case.

In the matter as the report has to be submitted to the Hon. Divisional

Commissioner's Office Aurangathad, the issue wise report should be submitted
immediately as per the complaint.

(Dinkar Raut) (Kishor Ghodke) (Janardhan Vidhate)
Senior Clerk District Mining Officer Resident Deputy Collector

7
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Collector's Office, Aurangabad
(Mining Department)
Central Administrative Building, Fazalpura, Aurangabad

Tel: 0240-2334501 (205) E-Mail: dmo2016.aurangabad@gmail.com
Immediate '

Ja.No. 2023/Mashaka-2/Gau.Kha/Kavi-553 Date :- 11/09/2023.
To,

Sub Divisional Officer Sillod
Tal. Sillod, Dist. Aurangabad.

Subject :- Mauje Kotnandra Tal. Sillod Complaint received regarding
| extraction of sand in excess of sanctioned stock from sand wharf at
Sillod.
. Ref:- Dhya Office's Memorandum Ja.No. 2023/Mashaka—2/Go.Kh./Kavi—469,
Dated 21.07.2023

2. Memo-2 of this office, Ja.No.2023/Mashaka-2/Gou. Kh./KaVi, dt.
22.08.2023.

2. This office's letter Ja.No. 2023/Mashaka-2/G.Kh./Kavi- Dated
21.07.2023. _

3. Hon. Deputy Commissioner (Revenue), Divisional Commissioner's Office
Aurangabad's letter Ja.No. 2023/ Mashaka/Gaukh/Aurangabad/A-
Ni/P.No. 01/Kavi, dated 23.06.2023.

4. News published in various newspapers dated 19.6.2023, dated
25.06.2023. |

5. Your office letter dt. 10.07.2023 (Received on e-mail dated 19.07.2023)

According to the request of Chief Municipal Council Sillod regarding the
above, Mauje Kotnandra Tal. Sillod for various development works in Sillod city.
Sand Belt at Sillod has been reserved. Shri. Sanjay Manikrao Nikam and others
Res. Kotnandra Tal. Sillod Dist. Aurangabad Hon. A complaint has been lodged
with the office of the Divisional Commissioner and you were informed through

o
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the reference number 01, 02 regarding the inquiry and submission of the report.
But your report is still pending in the case.

In cases as the report has to be submitted to the Hon. Divisional
Commissioner's Office Aurangabad, the issue wise report should be submitted
immediately as per the complaint.

(Dinkar Raut) (Kishor Ghodke) (Janardhan Vidhate)
Senior Clerk - District Mining Officer Resident Deputy Collector
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Application No. RTI-23/MS/027
"Appllcat|on under Central Right to Information Act 2005
Annexure A (See Rule 3)

To,
Hon. Government Public Information Officer, | |
Tehsil Office Sillod, Taluka Sillod, District Aurangabad-431112

1} Applicant's full name :- Mahesh Shankarlal Shankarpelli.
2} Address - Maa Durga Niwas, Shastri Colony Sillod, Taluka
Sillod. District Aurangachad, Md. 8484999888.

3) Details of information required

{One) Subject of Information : Getting information regarding in respect of about
5830 Brass Sand Ghat contract and complaints filed before Chief Officer Sillod
Nagar Parishad Taluka Sillod,Mauje Kotnandra.

(Two) Periods relevant to information :- Year 2023 to tody.
(Three) Detailed description of information required

1. Detailed report and actual Panchnama sent to superiors of available sand
reserves in Mauje Kotnandra Purna river bed before awarding the contract.

2. All the documents and video footage of the government action taken while
handing over the sand belt to the Chief Officer and the government action
taken in taking over the sand belt after the expiry of the term as per the
mentioned terms and conditions.

3. Weekly submitted CCTV footage, GPS tracking records of trains and e-TP
records, provided by chief officer to Tahashildar Sillod.

4. Time-to-time site inspection by officers and employees responsible for sand
mining, panchnama, observation report and visit book, daily sand pumping
report. :

5. On the complaint filed by Shri. Sanjay Nikam due to excessive sand
extraction at the said place Details of complete legal action taken by you,

’Kﬁz
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table wise daily progress report in office with comments, current status

information.

6. Site inspection, panchnama, report, all correspondence made pursuant to
complaint, by superiors. Detailed report sent to superiors on all orders /
directives issued, grievances. _ _

7. Designation of officers and employees responsible for handling the
complaint case, their Complete name and contact number.

Above information and certified documents, Attestation with Right to Information
logo.

{(Four)By Mahinti Post or Personal - Path Provide personal information.
{Five)How if information is required by post:-

4) Applicant is under poverty line or not - No

Place: Aurangabad/Sillod

Date: 01/09/2023 Applicant's signature.

Special Footnote :-

1. Rules and provisions of the Central Right to Information Act, 2005, as well
as Government of Maharashtra General Administration Department
Circular No. Narrow 2015/Matter.No. (236/15) dated 19/12/2015, Circular
No.Ra.ma.aa 2016/Matter.No. (178/16) dated 01/02/2017 and important
Government Decision circulars passed from time to time should take due
care to ensure strict compliance with the instructions, directives and
orders/directions issued by the State Information Commission from time to
time.

A
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Tehsil Office Sillod Tal. Sillod
(Jamabandi-1 Division)

Telephone No. -02430-22209 E-mail-tahsildarslod @ gmail.com
Ja.No.2024/ Jama-1/ Gaukh / Kavi Dated 01.02.2024
To,

Mr. Mahesh Shankarial Shankarpelli
R/At. Maa Durga Niwas, Shastri Colony Sillod.

Subject: Application under Central Right to information Act, 2005.

Reference: 1. Your application under Right to Information Act 2005
dated 01.09.2023
2. Order of First Appellate Officer and Tehsildar Sillod
Dated 7/12/2023 |

in the context of the above mentioned matter, we have submitted an
application under the Right to Information Act 2005 and requested to get
information about the 5830 brass sand belt contract and the complaints filed in

relation to the Municipal Council Sillod Chief Officer Taluka Sillod Mauje
Kothandra.

Accordingly, the total information sought by you is page number 1 to 85 is
being given.

Public Information Officer and

Naib Tehsildar Sillod.
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Municipal Council Sillod Dist. Aurangabad
Municipal Council Sillod Distt. Aurangabad

mail ID: council@gmail.com Phone No.: 02430-222467
Matter.No. Napasi/Kavi 423 Dated 20/03/2023
Order:- '

Read: 1) Comprehensive policy regarding mining, storage and sale of sand and
sand through online system Govt. No. GauKhNi 10/1222/Matter No 82
Vol.1 Dated 19/04/2023.
2) Hon. Dist. Collector, Aurangabad's order no. 2023/Mahgaka 2/ Gaukh/
Kavi-161 Dated: 27/04/2023. |

To,
1. Shri. Gorakhnath Uttam Dhadge, Clerk 3. Shri. Kiran Baburao Aarke
2. Shri. Rahul Dinkar Salve, Clerk 4. Shri. Krishna Limbaji Dabhade

You are hereby ordered that as per Read No. 1 and 2, the Government
has reserved Sand Belt for various development works within Sillod Municipal
Council limits. At the said Sand Belt Sand transport will be exeéuted.

1) The said sand belt should be taken into custody immediately.

2) Should be personally present at the time of excavation in the said Sand Belt.

3) All vehicles, sand, persons should be recorded in the register.

4) Government decision dated 19/04/2023 and Hon. Collector, Aurangabad letter
dated 27/04/2023, all rules and regulations should be followed strictly.

Also, attending the place of Sand Belt along with the assistant, according to
the terms and conditions of the government decision, taking detailed notes of
each sand transportation vehicle in the register and controlling all the processes
and responsibility for compliance with all terms and conditions should be
followed.

All officers/employees should take note that in case of loss, evasion and
delay in the said work, disciplinary action will be taken against the concerned
officers/employees as per Maharashtra Civil Discipline and Appeals Act, 1979.

Chief Officer,
Municipal Council, Sillod
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Tehsil Office, Sillod Tal. Sillod Dist. Aurangabad
[Jamabandi-1 Section]

Phone No.- 02430-222029 Email-tahsildarslod@gmail.com
Ja.No.2023/Jama-1/Gau.Kha/Kavi- Date:- 17/5/2023
To,

Chief Officer,
Nagar Parishad Sillod {Sand Belt Reserve)

Subject: Year 2023-2024 At Mauje Kotnandra Regarding installation of
CCTV in Sand Belt {Reserved) at Sillod.
Reference :- Hon. Collector Aurangabad's order dated 27th April 2023

Regarding the above reference 1 of Mauje. Sillod Nagar Parishad regarding
reservation of sand belt for 9 works in Sillod town Mauje Kotnandra Ta. Sillod
total of 5830 brass sand belt have been reserved from the group No. 137, 140,
141, 142, 143.

Accordingly, you have been given possession of Sand Belt as per the terms
and conditions mentioned in the reference order. In the case it is mandatory to
comply with the terms and conditions as per the clauses in the reference order. It
should be noted that the report of the sand excavation done every week by the
functioning system in the said sand belt and CCTV cameras should be installed in
the sand belt and the report should be submitted.

Tahasildar Sillod

Transcript -

1.Submission for information to Hon. District Mining Officer, Aurangabad.

2. Submitted for information to Sub-Divisional Officer Sillod.

3. Mandal Officer Borgaon Bazar, Talathi Saja Kotnandra is hereby informed that

action should be taken regarding the compliance of terms and conditions in the
above case.

ey
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MUNICIPAL COUNCIL SILLOD DIST. AURANGABAD
Municipal Council Sillod District Aurangabad
MAHAVIR CHOWK, MAIN ROAD SILLOD —431112
Phone No. 02430-222467  Fax: 02430-222560 Email id: cosillod@gmail.com

Ja.No.MNC Sillod/Construction/2023/569 Date: 25/05/2023

To,
Hon. Tehsildar,
Tehsil Office, Sillod

Subject:- Regarding the illegal extraction of sand from the sand belt at
Kotnandra.

References : 1. Hon. Collector Aurangabad's letter Ja.No. 2023// MaShaKa-2/ Gau.
Kha/Kavi-110 dated 29.03.2023.

Sir,

Regarding the above Sillod Municipal Council for various government
works, Mauje Kotnandra Ta. Sillod Dist. Aurangabad Sand Belt has been reserved
under reference no.01. As per the required sand is being poured at the approved
works site under Municipal Council as per approved budget provision. But from
this place, some people are taking illegal sand and transporting it to 6ther places
with unauthorized vehicles. As this is violating the rules of the government,
immediate action should be taken against these people.

Chief Officer

Municipal Council, Sillod

iy
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MUNICIPAL COUNCIL SILLOD DIST. AURANGABAD
Municipal Council Sillod District Aurangabad
MAHAVIR CHOWK, MAIN ROAD SILLOD — 431112
Phone No. 02430-222467  Fax: 02430-222560 Email id: cosillod @gmail.com

Ja.No.MNC Sillod/Construction/2023/577 Date: 30/05/2023

To,
Hon. Tehsildar,
Tehsil Office, Sillod

Subject:- Regarding the illegal extraction of sand from the sand belt at
Kotnandra.

References : 1. Hon. Collector Aurangabad's letter Ja.No. 2023// MaShaKa-2/ Gau.
Kha/Kavi-110 dated 29.03.2023.

2. This office's letter Ja.No. MNC Sillod/Construction/2023/569
Dated 25.05.2023.

Sir,

Regarding the above Sillod Municipal Council for various government works
Mauje Kotnandra Ta. Sillod Dist. Aurangabad Sand Belt is reserved under
reference no.01. According to Municipal Council, the required sand is being
poured on the approved work site as per the approved budgetary provision. But
some people are taking illegal sand from this place and transporting it elsewhere
with unlicensed vehicles. Due to this, government rules are violated. Due to the
fact that immediate action should be taken against these people, illegal sand
extraction is still going on despite the fact that it has been reported earlier under
reference number 02.

However, action should be taken against people who are illegally
extracting sand from Kotnandra Sand Belt.

Chief Officer

City Council, Sillod.
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Office of Sub Divisional Officer and Sub Divisional Magistrate Sillod
Mondha Road Sillod Tal. Sillod Dist. Aurangabad

Phone No. (02430) 222072 ‘e-mail:-sdmsillod@gmail.com
Ja.N0.2023/Go. Kha/Kavi- Date :- 26.06.2023
To,

Tehsildar Sillod

Ta. Sillod Dist. Aurangabad

Subject: Minor Minerals (Aurangabad)
Nagar Parishad Sillod Chief Officer Syed Rafig Kankar dated 27.04.2023
for at Mauje Kotnandra Taluka Sillod 5830 Brass Sand Belt illegal contract
given by Hon. Collector Aurangabad, all the terms and conditions were
violated and destroyed. More than 100,000 Brass sands have been mined
and the responsible in the revenue administration is responsible for the
financial settlement of the relevant case on receiving the request of the
officer to propose an inquiry in the case and take all responsible persons
action and confiscate all the stocks with immediate stay of the given
Sand contract.

1. Hon. Deputy Commissioner (Revenue) Divisional Commissioner's
Office, Aurangabad's letter dated 23.06.2023

2. Hon. Collector Aurangabad's e-mail dated 23.06.2023

3. Shri. Sanjay Manikrao Nikam (Former Sarpanch Kotnandra) and others
Application dated 23.06.2023 '

* Pursuant to the above-mentioned matter, you are hereby_informed that
Shri Sanjay Manikrao Nikram and others Hon. Office of the Divisional
Commissioner, by submitting an application to the Hon. Collector's office, Mauje
Kotnandra Tal. Sillod in breach of terms and conditions in contracts awarded
illegally more than lakhs Brass of sand has been excavated and legal action shall
be been taken against all the responsible parties and a request has been made to
confiscate the sand. The relevant inquiry form is being sent to you, and in this
case, a news item has been published in Dainik Divya Marathi newspaper on

Mo Apphcod
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21.06.2023 and a photocopy of the said newspaper is being sent herewith. In the
Scase, the report of the action taken after thorough investigation and appropriate
action should be submitted to this office immediately with your clear opinion.

Sub-Divisional Officer Sillod

Transcript:-
1. Submitted to Hon. Collector Aurangabad with information.

2. Submitted to Hon. Deputy Commissioner (Revenue)} Divisional Commissioner's
Office, Aurangabad with information.

3.Submitted to Mr. Sanjay Manikrao Nikam (Ex Sarpanch Kotnhandra) and other
Tal. Sillod with information.

Sub-Divisional Officer Siliod.

i
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Government of Maharashtra
Revenue and Forest Department,

Divisional Commissioner Office (Revenue Branch)
Fajalpura Near Delhi Gate Aurangabad 431001 .

Phone No. 0240- 2353563 e-mail: doraurangabad@gmail.com
Ja.No. 2023/Mashaka/Gaulha Aurangabad/A-Ni/Matter No.01/KaVi Date: 23.06.2023
To,

Collector

Aurangabad

Subject: Minor Minerals {Aurangabad)

Nagar Parishad Sillod Chief Officer Syed Rafiq Kankar dated 27.04.2023
for at Mauje Kotnandra Taluka Sillod 5830 Brass Sand Belt illegal contract
given by Hon. Collector Aurangabad, all the terms and conditions were
violated and déstroyed. More than 100,000 Brass sands have been mined
and the responsible in the revenue administration is responsible for the
financial settlement of the relevant case on receiving the request of the
officer to propose an inquiry in the case and take all responsible persons
action and confiscate all the stocks with immediate sfay of the given
Sand contract. |

1} Synchronized letter of this office dated 14.06.2023.

2} Applicant Shri Sanjay Manikrao Nikam and others Res. Kotnandra Tal. Sillod
Dist. Aurangabad application dated 08.06.2023

3) Divya Marathi news letter due dated 21.06.2023.

Regarding the above reference to the applicant Shri Sanjay Manikrao Nikam
and others. 02 application was received by the office relating Mauje Kotnandra
Ta. Sillod More than 100,000 Brass of sand has been excavated in violation of the
terms and conditions of the contract awarded at Sillod, and legal action has been
taken against all the responsible people to cancel the contract and confiscate the

Kogh
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sand. The said application office reference no. 01 has been sent to you for
necessary inquiry and appropriate action.

In the present case, on 21.06.2023, Dainik Divya Marathi news paper has
been published the news in this regard and the photocopy of the said newspaper
is being sent herewith. In the case of reason, the complainant should conduct a
thorough investigation and take appropriate action in accordance with the points

mentioned in the complaint and submit such a report with his clear opinion
immediately. This request.

Along with the above

Parag Soman
Deputy Commissioner (Revenue)
Office of the Divisional Commissioner, Aurangabad

Ak
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Teonsleten of Annexus-e A - EIGOF{I 9

Phone No-02430-222029 | Email-tahsildarslod@gmail.com
Ja.N0.2023/Jama-1/Kavi-472 Dated :- 26/6/2023
To,

1. Deputy Executive Engineer, Sa. Ba. Syllod

2. Deputy Superintendent of Land Records Sillod

3. Naib Tahsildar Revenue 1

4. Circle Officer- Borgaon Bazar

5. Talathi Saja Kotnandra

Subject:-In connection with illegal contract given by Hon'ble Collector to Mauje

Nagar Parishad Chief Syed Rafiq Kankar on 27/4/2023 for 5830 brass
sand belt from Mauje Kotnandra Tal. Sillod and more than 1 lakh brass
sand was mined in gross violation of all terms and conditions. Due to
financial collusion in the case, the responsible officer in the revenue
administration has received the final instruction letter regarding
immediate cancellation of the given sand contract and confiscation of all
the sand stocks by proposing a deep high-level investigation in the said
case and taking legal action against all the responsible people in the said
case.

context

1. Letter dated 23/6/2023 from Hon'ble Deputy Commissioner (Revenue),
Divisional Commissioner's Office Aurangabad

2. Letter dated 23/6/2023 from Hon. Resident Deputy Collector, Aurangabad

3. Hon. Sub Divisional Officer Sillod's letter dated 26/6/2023

4. This office's ETS Measurment letter dt. 9/6/2023 )

5. Statement Application of Shri. Mahesh Shankarlal Shankarpelli and Sanjay
Manikrao Nikam and others 6 Sillod Dated 23/6/2023

Pursuant to the reference letter regarding the above, it is informed that the
Principal, City Council Syed Rafig Kankar dated 27/4/2023 for at Mauje Kotnandra
Tal. Sillod 5830 Brass Sand belt mining contract given by the Hon. Collector
illegally, as much as 1 lakh brass has been excavated in violation of all the terms
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and conditions and due to the financial collusion of the responsible officer in the
revenue admihistration, an in-depth high-level inquiry has been proposed in the
matter and all those responsible in the matter have been proposed. The final
instruction 1ette'r has mentioned about taking legal action against the people and
immediately canceling the given sand contracts and confiscating all the sand
reserves.

You are hereby informed that under reference no. 3, as per the letter of this
office, the above mentioned Deputy Executive Engineer, Sr. regarding the ETS
measurement of Mauje Kotnandra Tal. Sillod Sand Belt and submission of report.
Ba, Sillod, Deputy Superintendent Land Records Sillod

Also informed to Mandal Officer - Borgaon Bazar, Talathi Saja Kotnandra but
his report is not yet submitted in this office. However, as per the point mentioned
in the complaint statement, we should go to disputed place with a joint team and

conduct a local inquiry and submit an objective panchnama and report to this
office immediately. ‘

Tehsildar Sillod

Transcript :- ‘

1. Submission for information to Hon. District Mining Officer Aurangabad with
discription.

2. Submitted Hon. Sub-Divisional Officer Sillod with information.

3. Information is given to Shri Mahesh Shankarlal Shankarpelli and Sanjay
Manikrao Nikam and others 6 silod.
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 Tronsleden & Prnesxure 1A~

Office of Sub Divisional Officer and Sub Divisional Magistrate Sillod
Mondha Road Sitlod Tal. Sillod Dist. Aurangabad

Phone No. (02430} 222072 Email:-sdmsillod@gmail.com
Ja.N0.2023/GauKha/KaVi : Dated 08.08.2023
To, '

Tahsildar Sillod .
Tal.Sillod Dist. Aurangabad
" Subject:  Liya Mije Kotnandra Tal. Sillod Regarding sand mining and
transportation
Reference: Resident Deputy Collector Aurangabad's letter dated
21.07.2023

Pursuant to the above related matter, you are hereby informed that Ex.
MLA Ambadas Danve, Leader of the Opposition Legislative Council of
Maharashtra State through the relevant letter Tal. Sillod Dist. Chatrapati
Sambhajinagar Taluka, in Kotnandra village on Purna River Group No. 137, 140,
141, 142, 243 here 5 thousand 830 for the government sand belt by the collector
in favor of Siflod municipal council chief, transportation without following the
rules, meaning that local villagers ETS count Kotnandra in riverbelt all excavations
in the case of sand excavation the area has been surveyed for sand excavation as
per the conditions mentioned in the sand excavation contract Order dated 27th
April 2023 issued by Collector under condition no. 3, 5, 7, 14, 15, 18, 26, 27, 28,
31, 34, 36, 38, 41, 46, 47, 48, 50, 54, 55, 59, 60, 62, 64, 66, 70, 71, 74, 77, 78, 81,
82, 84, 85, 86, 89, 90, 91 has been violated.

Sand Stock, which was pumped from the river Purna, is the main source of
water in S.No. 90, 91 and 92 have been used for construction and also Sillod city
survey no. 139 and Kotnandra at Group No. In 146, complaints have also been
made that 7 to 8 thousand brass sand was planted. Since the ongoing works and
concrete hot misting are owned by the Lok Pratinidhi, no action has been taken
by the Revenue Department in this regard. The area along the river which has
been illegally mined has not yet been inspected by the senior officials of the
revenue department. A possibility has arisen. However, according to the
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Panchnama and the report, whether the villagers of Kotnandra did the Counts
Counting Vehicle themselves or Charishta Officers.

Accordingly, proper action should be taken regarding the matter of taking
care of the site and the violation of the above mentioned rules and regulations as
well as filing of criminal charges against them for the case of damage to
government property and the report of this whole action is necessary for the
legislative work in the upcoming session within seven days. It has been reported
that it should be submitted. Dear Sir, In accordance with the said letter, after
making a detailed inquiry, an immediate report is submitted to this office, as well
as the said information.

As the information is to be submitted in accordance with the legislative
session, you are hereby informed that as the said information is to be submitted

in accordance with the legislative session, you should take care that your request
will not be submitted to this office immediately.

Sub-Divisional Officer Sillod

Transcript:-

Respectfully informed to the Resident Sub-District Officer, Aurangabad

Sub-Divisional Officer Sillod
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